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8hri Vidya Charan Shukla: I intro-
duce the Bill. 

13.05 bn. 

HE: PREVENTIVE DETENTION 
(CONTINUANCE) BILL 

The Deputy Minister in the Minis-
try of Dome Allam (Shrl Vidya 
Charan Shukla): I want to nake 
Just one :-;mall statement. You had 
mentioned earlier something about 
copies uf the statement containing in-
f,)rmation about the working of the 
Preventi vc Detention Act. 530 copies 
have already been supplied to the 
Lok Sahha Secretariat, and these are 
available 10 the Members at the Pub-
lications Counter. 

Shri U. M. Trivedi (Mandsaur): On 
a point of clarification. He says that 
copies have been sent to the Lok 
Sabha Secretariat. Does it mean that 
the Bill wi'! be taken up today for 
di!;cussion? In that ca~e. when shall 

.... WI~ e:et time to TPad the statement? 
Let some time be given to us for read-
in!,! it before the Bill i< taken up here. 

Shri Surenc!ran .. th Dwlvedy (Ken-
drapara): Let it be taken up at 4 P.M. 

8hri 1;. "VI. Trivedi: Let it be taken 
up at 4 P.M. 

Mr. Speaker: I am told that i~ is 
a very short statement and it would 
not take much time. 

Shrl U. M. Trivedi: It may be short 
but there should be some time pro-
vided for us to go through it. 

Mr. Speaker: AIl right, we sball 
haVe two hours for that purpose. 

12.06! hra. 

KERALA APPROPRIATION (No.3) 
BILL," 1966 

The Minister of Finance (Shri 
Saehindra Chaudhurl): I beg to move 
fOr leave to introduce a Bin to autho-
rise payment and appropriation of cer_ 
tain further sums from and out of the 
Consolidated Fund of th(" State of 
Kern 1a for the sel-vices of th(' finan-
cail year 1966-67. 

Mr. Speaker: The question is: 

"That lcavt! be grankd I () 

introduce a Bill 10 auth0~·is" p:1V-
ment and appropriatIOn of certc:un 
further sums from and out Of the 
Consolidated Fund of the State 
of Kerala for the services of the 
financial year 1966-67,'· 

The motion was adopted. 

Shri Sachiudra Chaudhari: I intro-
ducet the Bill. 

13.07 h .... 

KERALA APPROPRIATION (No 4) 
BILL." 1966 

The Minister of Finance ("hi 
Sacblndra Chaudhuri): I beg to move 
for leave to introduce a Bill to pro-
vide for th(> authorisation of appro-
priation of moneys out of the Consoli-
dated Fund of the State of Kera!a to 
meet th(, amounts spent on certain 
services during the financial y·ear 
ended on the 31st day of March. 1963 
in exccss of the amounts grant('d 'or 
those services and for that year. 

Mr. Speaker: The question is: 

"That leave be granted to intro-
duce a Bill to provide for the 
authorisation of appropriation of 
moneys out of the Consolidated 
Fund of the State of Kera'a to 
meet the amounts spent on certain 
services durinl( the financial year 
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ended on the 31st day Of March, 
1963 in excess of the amounts 
granted for thoRe <ervices and for 
that year." 

The 1notion was adopted. 

Shri Sachindra Chaudhurl: I intro-
ducet the Bill. 

13.7} hrs. 

XERALA APPROPRIATION (No.5) 
BILL'. ]966 

The Minister of Finance (Sbri 
Sachindra Chaudhuri): I beg to move 
tor leave to introdu("c a Bill to pro-
vide for the authorisation of a.ppro-
priation of moneys out of the Consoli-
dated Fund of the Stat.e of Kerala to 
meet thf" am()unt~ spent on certain 
gerVlC'eS cttll'inv. Uw fjn~nciol year end_ 
ed On the ~l't day of March, 1964, in 
f"xC'er-:s of the' amount" grunted for 
thoc:c s(';vi('~".; [Inn f'l)' thnt y{'ar. 

Mr. Speaker: Thf> que-stion is: 
"That ]eilVp be granted to in-

troduce a Dill to providf' for the 
authorisation 0' appropriation of 
moneys 01.1t of the Consolidated 
Fund of the State of Kerala to 
meet the amounts sppnt on certain 
services durinr, the fin::mcial year 
ended on tho 31st day of March. 
1964, in excoss of the amounts 
grantpd foJ' those servicE'S and for 
that year. 

The motion was adopted. 

Shrl Sachllldra Chaudhurl: I intro-
ducet the Bill. 

13.111 hr!<. 

APPROPRIATION (RAILWAYS) 
No.3 BILL, 1966 

The Mlnl.t~r of Railways eShri S. K. 
Pa~1ll : I beg to movet: 

''That the Bill to authorise pay-
ment and appropriation of certain 

further sums from and out of the 
Consolidated Fund Of India for the 
service of the financial year 1966-
67 for the purpOse" of Railways, 
iJ!! taken into consideration." 

Mr. Speaker: Motion moved: 
"That the Bill to authorise 

payment and Cl.ppropriation of 
certain furthe-r sums from and 
out of the Conolidatl'd Fund of 
India for the service of the finan-
'dnI yeal' 1966-67 for the purpose. 
of Rnilwny:;-, bE' taken into conNi-
deration", 

Shri V. M. Trivedi (Mandsaur): 
Will both thl· appropriation Bills be 
taken together? 

Mr. Speaker: They will be taken 
up separately. Only thO' first one is 
being tBk('n up now, 

I\n hon. ::'tfernber: 'Vhat is the time 
~dlott('d'? 

Shri l:, M. Trivedi: No tim£' i~ 
allotted. 

Thb is an Appropriation Bill, and. 
therefore, 1 am not going to take any 
long tim!.' over it. The point which 
I want to rais(' on this' Bill is this. 
There is no quP,tion here of the efflci-
t'ncy or otherwise of the hon. Rnilwny 
Minister. But what hns been happr·n-
ing is this. During these five years 
that have gone by I have seen that the 
Railway Board has deve'opcd n ten-
dency towards obduracy, and the han. 
Minister, having a lot of correspon· 
denc~ to be entered into in his hands. 
ha~ got into :1 difficult po~ition :<nd 
perhaps he has had tu sign the letters 
as drafte:! by the offleers concerned 

During the las! four years I have 
written 268 letters to the Railway 
Ministry In spite of all the cogMlt 
arguments that I have advanct'd in 
support of the comp1aints that I have 
made or the suggestions that I have 
made, I generalIy get a stereotyped 
reply, a reply which i8 already known 
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